CA No. {Dv. No. 588/2007)
Mukund Lal vs., U0OT & Ors.

Date of Order: 17.12.2008

Neither the applicant nar a%af‘ his
counsel is present in the Court. Even onf
sarlier hearing also no oné was present. The
case was adjcﬁrned aarlier on 12.05.2008 tof
rectify certain defacts in the O.A. but this
r‘éttificat‘an is ?tm at, the same, stage. 1“1“1'1)'@
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